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8 	0-4-96 	 Heard Shri N.Jajharsingh, 

learned counsel for the applicant and 

Shri D.NMisra, learned counsel for the 

Respondents. 

2 • 	The imugned order here is the 

one passed by the Senior Divisional 

Personnel Officer, South Eastern Raiiay 

Khurda Division (Respondent No.5) on 

Oti ie no, as c. 
action (if anY 
taken on orde 

vpj 

LHry, 

26.4.1994 rejecting the claim of the 	 c 
widow of late Chakra Bhatta for empioy4, 

rnent assistance to her son 3anambar Bhat 

on compassionate grounds. Counter-

affidavit at paragraph 4 states tilat 

Chakra Bhatta was survived by the 

applicant (widow), two sons and two dau-

ghters. Only on 11.11.1990,i.e. after 

a period of three years of the death 

of ex-employee, the applicant approhed 

for consideration of her, third child 

for appointment. Because of the delay 

the Respondents came to the conclusion 

that the family was not in immediate 

H need of relief. If it was really in 

distress or penury, then employment 

assistance would have been sought on 

compassionate grounds as soon as the casu 	
Q L 	rzi 	\A- 

Ganan late Chakra Bhatta died on 
	

\\ 

11.1.1987. Compassionate appintments to 

nendnts of casual labourers are not c Lrr*>  
I 	 ----- 

\\ 
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provided as a matter of right, but they 
\o\- 	\\•) 

are provided in certain deserving cases 

only. Because of the time-lag, the authorjtjc 

felt that this is not a fit case for 

Compassionate appointznert. 

3. 	It is pointed out before me that 

the first son of the applicant is 'mentally 

c_ incapacitated . The seconci chilo, is a 	
\Q' 

daughter who cannot be a bread-winner 

of the family because she has to be marrjed<- 

and therefore, 3annbar, the third child, 

who has attained majority is the only 

£ it candidate for compassionate appointment. ic 
When Chakra Bhatta died, this boy was minor 	 J 
and therefore, he could not apply until 	

• 
he attained majority and also the 

necessary qualifictions•  

4. 	Shrj D.N.Mjsra, learned counsel 

for the Respondents states that these are 

additional sulxiissjons which were not 
I 	 Ov before the Respondents earlier and therefor 
, 	 J 

these have to be investigated and examined. 	- 

In view of Shri Misra's SU1njS5jQn5, I 

irect the applicant to place these suthüssi fl 

n a fresh representation before Respondent 

o.3, the General Manager, S.E.Railway, 

ithin a period of two weeks from the 

ate of receipt of this order. The General 

anager, within six weeks of the su1nission if 
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the representation of the applicant, shall 
PS 

examine these aspects and consider the  

feasibility and 5Uitillty of appointing -t 	' 
ri Banarnbar Ehatta, the third child 

of late Chakra Bhatta on compassionate 

grouflcs. 

With these directions, the 

application is cisposed of. 


